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an atrocity on him by the Vice-Chairman. 
What kind of atrocity can t<here be between 
two males. 

THE VICE-CHAIRMAN (SHRI PINESH 
GOSWAMI): We take it in the spirit in which 
he has said it. Now, Mr. Mathur to start the 
discussion. 

SHRI JAGDISH PRASAD MATHUR: 
Sir, if the hon. Member feels that way, I can 
withdraw it. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): We take it in the spirit in which 
he has said it. Now, Mr. Mathur, you can start 
the discussion. 

HALF-AN-HOUR DISCUSSION ON 
POINTS ARISING OUT OF ANSWER 
GIVEN IN RAJYA SABHA ON 25TH 
JULY, 1980, TO STARRED QUESTION 41 
REGARDING NHAVA SHEVA PORT IN 
BOMBAY 

 

 
"While the foregoing considerations 

should suffice to justify the case for 
construction of an ancillary port at Nhava 
Sheva, two more points deserve attention. 
In our view, there is an urgent need for 
development of a deep draft port in the 
country which can receive modern ships, 
particularly those carrying container and 
bulk cargo. We understand from technical 
experts that Nhava Sheva is the only site 
available in the country that has a natural 
draft of 14 to 15 metres. No other port site 
either on the western or on the eastern coast 
of India can match the draft provided at 
Nhava Sheva. Secondly— this is an equally 
significant consideration—the proposed 
port at Nhava Sheva is located within the 
vicinity of Bombay port system which is 
the major port of call for liner ships. This 
particular site will have the advantage of 
not only serving tramp trade but also liner 
trade of the Country." 

There     is     another     portion     which says: 

"The long-term solution to Bombay 
Port's congestion will be by significant 
additions to its capacity. Such capacity 
expansion is not feasible in the existing 
port. There is an urgent need for the 
development of a deep draft port in the 
country which can receive modern ships, 
particularly those carrying container and 
bulk cargo. Nhava Sheva is the only site 
technically suitable for the development of 
a deep draft  port." 
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"There were same objections by the 

environmentalists against installation 
of ONGC for their supply base and 
fabrication of Drilling platform of 
Mazagon Dock, on Nhava Island." 

He also said: 

"Public Investment Board has 
cleared the proposal for preparation of 
Detailed Project Report. Further action 
is under consideration." 

 
"We have not yet been able to issue 

the sanction of Detailed Project Report 
as we have been advised by Prime 
Minister's Office not to take any 
further action till the issues raised by 
'Save' Bombay Committee, have been 
considered and decided upon. As 
regards social cost benefit study, we 
have advised Bombay Port Trust to 
undertake  it." 
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SHRI S. W. DHABE (Maharashtra): When 

was it approved by the  Planning  
Commission? 

SHRI A. P. SHARMA; You want the date? 

SHRI SADASHIV BAGAITKAR 
(Maharashtra):     November  1979. 

SHRI A. P. SHARMA: "The Working 
Group of the Planning Commission 
concluded that having regard to the existing 
condition at Bombay Port and the projections 
of traffic requirements for the coming years, 
we consider that the proposal for Nhava 
Sheva Port Project is justified on techno-
economic  consideration." 

 

"Installation of ONGC for their supply 
base and fabrication of drilling platform on 
the Mazagon Dock off Nhava Island." 

"The Ministry of Shipping and 
Transport should examine this further in 
the light of the suggestions of the 
Minister"—here Minister means the 
Minister of State for Defence Production—
"before sanctioning   the detailed project." 
"Don't  sanction  this   detailed  project 
report." 
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THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Mr. Bagaitkar has yet to ask 
his questions; Mr. Kulkarni has yet t0 ask his 
questions. 

SHRI A. P. SHARMA: After I speak, I 
hope Mr. Kulkarni may not have any 
question to ask. I am just now concluding. 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Dr. Zakaiia. Mr. Kulkarni, are 
you asking your questions or are you 
satisfied? 

SHRI S. W. DHABE: Sir, Dr. Zakaria is 
afraid because he challenged the Minister. 

SHRI ARVIND GANESH KULKARNI: 
Sir, Mr. A. P. Sharma is a good friend of mine 
and I respect him for the friendship which he 
has maintained, though we are on opposite 
sides. The problems are only two. I do not 
want to go into the questions already touched. 
He has fairly replied those questions. There 
are only two problems here, on which, Mr. 
sharma, you will have either to eat your words 
or concede my demand. Only two problems I 
am mentioning, and I am quoting for your 
information. Mr. Sharma, you have to look 
through the proceedings of the House. When 
you were absent from here, your colleague 
lion. Shri Buta Singh had conceded in the 
House that the PIB has cleared this project. 
He has already conceded that. So either you 
are wrong or telling something which is not 
correct or Shri Buta Singh, being a little bit 
young chap, might have slipped somewhere: 
might not have seen the file correctly.    That 
is No. 1. 

Now I am posing my real question, on 
which the Minister has to say something. He 
does not believe in pollution. He has already 
made it very clear that Ganga Mata ka bhakt 
hai. Once for all he is saying that it is the 
purest river. Now here is something which I 
may quote for his information.   To the name 
taken, the    > 

Prime Minister's secretariat has 
issued a stay order. I quote from 
the 'Hindustan Times' the Non- 
Official Gazette of the Government 
of India. What did they say on 
July 29? quote; 

"Prime Minister Indira Gandhi has said 
that until a huge segment of humanity in 
the developing world was condemned to 
poverty, any discussion on the "protection 
of our environment or of preserving the 
ecological balance or of saving wildlife' 
could not have any meaning." 

This is the message given by our hon. Prime 
Minister to the "first global conference on the 
future". Having seen this, I was enthused. 
Now the stay order has been removed. There 
are not two faces of the Prime Minister, 
though some people have written a book on 
that; I d0 not believe in that. The Prime 
Minister is very sincere in saying that it is not 
for the people in the developing world. You, 
Mr. Sharma, are pure and have issued a stay 
order. This v/ay we have lost Rs. 327 crores 
during the last ten years. I am coming to the 
second question and I am finishing. Here is a 
telex message from the hon. Chief Minister of 
Maharashtra; 

"Chief Minister    held discussions with 
Dr. Salim Ali on 25th instant." 

Dr. Salim Ali is one of the environ-
mentalists, sir, he is really a nature-lover. He 
is a very respected and a knowledgeable 
person. Unfortunately he is held by all the 
cinema actors and rich people. She is not 
here. She is not concerned because she may 
not  act. 

THE VICE-CHAIRMAN (SHRI 
DINESH      GOSWAMI): Cinema 
actors", you said. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa):    Wh0 is not here? 

[Shri A. P. Sharma] 
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SHRI ARVIND GANESH KULKARNI: 
You do not provoke rne here for Heaven's 
sake. Otherwise, jhagda will start here. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); You said, "cinema actors" 
only. 

SHRI ARVIND GANESH KULKARNI: 
Mr. Minister, whose problem is this? It is of 
those rich people who are very few, not even 
hundreds between Puran and outer Bombay, 
near Bombay. All the poverty-stricken people 
live at Mal-bari.    The  telex  message  says: 

Dr. Salim Ali on 29th instant 
when some of the active leading 
environmentalists were present concerning 
Nhava Sheva Port, it transpired during the 
discussions that the environmentalists had 
no objection to the Nhava Sheva Port but 
only wanted the development of the  
hinterland..." 

This is their latest discussion. Further, Sir, 
the Maharashtra Government desires: 

"It would be eminently desirable to have 
the stay on the commissioning of the project 
report of the port by the Ministry of 
Transport and Shipping vacated." 

Though it was reported that the Prime 
Minister had issued the stay order it seems, 
unfortunately, Mr. Sharma has to carry that 
baby because he is handling this matter. 
These are two questions. Mr. Minister, I want 
to know this. We know, Dr. Salim Ali, the 
environmentalist, had no objection. Why do 
you not rise to the occasion and assure here 
and now that the Nhava Sheva Port's stay 
order will be vacated? The preparation of the 
DPR does not mean putting money tomorrow 
morning. I do not want to blame your 
colleague, the Minister who visited Bombay. 
The problem is that of vacating the stay 
order. DPR is not being done within 24 
hours. It will take another six months. Till 
then 

no investment can be made. The PIB has 
cleared the investment. Either you are fooling 
this House or your friend did not understand 
the problem at all. You say that the Prime 
Minister is totally wrong because in India she 
has taken one position and in the world body 
she has taken another position  which seem 
contradictory. 

THE      VICE-CHAIRMAN      (SHRI 
DINESH GOSWAMI):      Mr. Jha. 

 
THE VICE-CHAIRMAN (SHRI 

DINESH GOSWAMI): Mr. Minister, you 
will reply to all the questions. Mr. Narsingh 
Narain Pandey, I will call you; your name is 
there. 

SHRI A. P. SHARMA: Should I not reply 
to him? 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): No. Excuse me. The procedure 
is that the fir3t Member asks questions and 
the Minister replies. Then all the other 
Members will ask questions and the Minister 
replies to all of them at the end. 
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Nhava-Sheva project has been finally 

cleared and accepted by the Government. 

 
Nhava-Sheva project has been finally 

approved and accepted by the Government. 

 
SHRI NARSINGH NARAIN PANDEY 

(Uttar Pradesh): This is a very interesting 
case of negligence on the part of the 
Shipping and Transport Ministry. The 
Minister has given two replies. I will quote 
what he said on the 25th July,  1980.    He 
said: 

"The Nhava-Sheva Project is not being 
held up on account of nonavailability of 
funds. Environmentalists had raised, 
however, some objections against the 
Sassoon Fish- 
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[Shri Narsingh Narain Pande] 

ing Harbour in Bombay and ONGOs 
supply base at Nhava Island. The proposal 
is under consideration    of  the  
Government." 

There are two objections, one about the 
fishing harbour and the other about the 
ONGC base. This is one aspect of the 
matter. It is on the basis of this reply that 
we are discussing today. 

But on the 31st July 1980 the Minister 
replied to another question on this subject 
in the Lok Sabha. He said: 

(a) No, Sir. 

(b) Does not  arise. 

(c) There were some objections by the 
environmentalists against installation of 
ONGC for their supply base and 
fabrication of drilling platform of 
Mazagon Dock, on Nhava Island. 

(d) Public Investment Board has 
cleared the proposal for preparation of 
detailed project report. Further action is 
under consideration. 

These are the two replies before yoti. 
These two replies have created some 
misconception in the minds of th« 
Members of this House. What is now the 
real position? Hag the Public Investment 
Board given its clearance or not? If you go 
to the background history of this, there 
was another reply in the Lok Sabha on the 
2nd August, 1978, given to S.Q. No. 260 
tabled by Shri D. B. Patil. Shri Chand Ram 
was then the Shipping Minister.    He said: 

"In 1960, Government of India through 
the United Nations Technical Assistance 
Operations, invited an expert to visit India 
and advise, among other matters, on the 
modernisation of Bombay Docks. One flf 
his recommendations related to Kie 
preparation of a Master    Plan 

for the efficient future development of 
Bombay Port. The Master Plan for the port 
prepared by their consultants in 1970 
recommended construction of an ancillary 
port at Nhava-Sheva. A high-level working 
group has recently been constituted by 
Planning Commission to study the proposed 
Nhava-Sheva scheme from all angles." 

Sir, as the Minister has already said, a 
group of the Planning Commission has 
already recommended this and he has 
already quoted this. But, Sir, in the year 
1979, on the 23rd March, in reply to Starred 
Question 522 in the Lok Sabha something 
else has been said about this project. But 
what Mr. Mathur has said is that this is due 
to the Government of Shrimati Indira 
Gandhi and that is why it has been delayed? 
I can point out that it is your Minister only 
who has denied this and if I go into details, 
it will he ma-le known that it is nobody else 
but your Minister and your Government 
who are responsible for the delay in this 
project. I do not want to mention all that. 
But if you want, I may read  out  some of 
the  portions. 

SHRI JAGDISH PRASAD MA 
THUR:    My dear friend, in 1978 _______  

THE VICE-CHAIRMAN (SHRI DTNESH 
GOSWAMI): Let us not go into that 
controversy now. 

SHRI JAGDISH PRASAD MATHUR:   
But in the year 1978 ... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Let us not go into that 
controversy now. You make your points,  
Mr. Pande. 

SHRI        NARSINGH NARAIN 
PANDE:    I am only formulating my 

questions. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Yes, you formulate your 
questions. 
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SHRI NARSINGH       NARAIN 
PANDEY: I want to know whether it is a fact 
or not that since 1960 this Nhava-Sheva port 
project, ia all lis various aspects, has been 
under the consideration of the Government 
and so far the examination reports have not, 
reached the Government and the Government 
is incurring more cost year after year. The 
Government may some day come out with a 
statement that because of paucity of funds 
this proposal may be shelved? I would like to 
know whether the Minister and the 
Government will clarify the position in this 
regard. I would like to know whether the 
statement which was made in the Lok Sabha 
on the 31st, July 1980 is correct or the state-
ment given in the Rajya Sabha on the 25th 
July, about the Investment Board and its 
report, is correct. I would like to know which 
is correct and what the fact about, it is. What 
is the fact about the statement given in the 
Lok Sabha or the statement given in the 
Rajya Sabha that the Investment Board has 
already cleared this proposal? At what stage 
is this proposal now? Sir, these are the two 
main questions that I want the Minister to 
reply. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): Sir, I was the principal questioner 
and out of that, Sir, this half-an-hour 
discussion has arisen. Honourable Members 
have put a large number of questions and I 
will not repeat them, and I will not preface 
my question also. My simple question would 
be this: Is there any fishing harbour, apart 
from the Nhava-Sheva port? Was there any 
objection from the people living in that 
locality? Was there any objection that if the 
fishing harbour was established there, it 
would upset the ecological balance? Was any 
memorandum presented and, as a result of 
such a memorandum, has any stay order been 
issued and, if so, has it subsequently been 
vacated? I would like  to   know  whether  the   
so-called 

fishing habour is distinct and separata from 
the Nhava-Sheva port and the one has 
nothing to do with the other. These are the 
three basic I questions which, I hope, the 
honour-I able Minister would be pleased to 
answer. 

SHRI ARVIND GANESH KULKARNI:   
Very good. 

SHRI S. W. DHABE: Sir, I was also a 
party to it and I only want to ask a few 
questions. I would like to know whether the 
clearance by the Public Investment Board is 
possible without the Detailed Project Report 
being approved by the Government and, 
secondly, when the clearance was given by 
the Public Investment Board and at what 
cost. These are the two questions. I would 
like to know.... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); I do not permit you. You 
wanted to put two questions and I have 
permitted you. Now,  the Minister. 
SHRI  A.  P.  SHARMA:     Sir, I  do not 

know how to answer. I 
SHRI ARVIND GANESH KULKARNI: 

Why?  If is very easy. 

SHRI A. P. SHARMA: Sir, I do not know 
how to answer the points that have been 
made by my various friends. Some of them 
have spoken in English and some of them 
have spoken in Hindi. I 
SHRI ARVIND GANESH KULKARNI: 

But, about the stay order, there is no 
problem, I think. 

SHRI A. P. SHARMA-. I think I will 
better... 

SHRI NARASINGHA PRASAD NANDA: 
Half of your sentences should be in English 
and half of them should be in Hindi. 
SHRI A. P.     SHARMA-.     Nandaji, I     

that is the whole trouble.    I do not believe 
in half-and-half. 
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SHRI A. P. SHARMA: I do not bslieve in 

half  and half. 
SHRI ARVIND GANESH KULKARNI: 

At least you believe in your  other  half.   
(Interruptions) 

SHRI NARASINGHA PRASAD 
NANDA: Sir, that must be corrected. That is 
not the other half; this is 'better half.    
(Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): If you go on interjecting, I will 
stop the whole debate. 

SHRI A. P. SHARMA: Sir, the question is 
of delay. If you look at the whole history of 
establishment of Nhava Sheva Port... 
(Interruptions) I do not like to repeat the 
whole history from 1967 when this work 
started. That is why I gave them the latest 
position from April 1980. 

SHRI ARVIND GANESH KULKARNI: 
From the ecological balance...   
(Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI);    Please. 

SHRI A. P. SHARMA: I am absolutely 
clear that the apprehensions of my friends are 
not correct. I have given the facts also about 
that. Still they have been trying to impute mo-
tives, they have been trying to bring in 
extraneous considerations. But I want to 
assure them about the provision of the amount 
in the draft. Sixth Five Year Plan. I have also 
told them as to how much it is going to cost 
now, about which Mr. Bagaitkar, my friend, 
has questioned—that had it been lonstructsd 
earlier it would have been cheaper. Yes, it 
would have been.    But, then, li      you look 
at the 

history, you will find that the delay was not 
only for a particular reason. You will be 
interested to knbw this that Nhava Sheva Port 
was expected to handle coal, but later on it 
was found that coal traffic will not mate-
rialise. This was one reason. One examination 
was conducted that coal should be carried, but 
later on it was found that this traffic will not 
materialise. Do you want to suggest that 
without justification something should be 
done? Then, Sir, later on, it was again 
examined. Sir, a port can be built only if 
traffic demand is there. And when the 
Working Group of the Planning Commission 
had finalised their study of this subject, a 
question was... 

SHRI JAGDISH PRASAD MATHUR:   
In which year? 

SHRI A. P. SHARMA: I have given you 
already. Mr. Mathur, again and again you 
want to know that. I have given you the date: 
April, 1980. That delay was not there for 
some specific reason or the reason advanced 
by any body else. 

SHRI ARVIND GANESH KULKARNI:      
Ecological balance. 

SHRI A. P. SHARMA: I have also stated 
in my earlier reply the reasons as to why at 
the stage of commissioning the detailed 
project report, the Minister of State for 
Defence Production had been there. He has 
listened to the people. He has submitted a 
report. The whole thing is under con-
sideration of the Government, Sir. 

My friend, Mr. Kulkarni, has raised a very 
interesting question, and that is about what 
my colleague said the other day in the House. 
Would you like me to repeat it from the 
proced-ing?     (Interruptions)   I quote: 

"CHAIRMAN: What is the reply of the 
Government?" That was the question, 
because the Chairman also sometimes or the 
Vice-Chairman may 
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also ask some clarifications and I have to 
answer.    I quote again: 

'The proposal for the detailed project 
report has been cleared by the Public 
Investment Board." 

Wh.'rt is the contradiction in what I have 
said about it and what he said earlier? 

(Interruptions) 
SHRI ARVIND GANESH KULKARNI:     

You may have rectified it. 

SHRV A. P. SHARMA: The difficulty is 
that you are so much prejudiced. .. 

SHRI ARVIND GANESH KULKARNI.     
Not at all. 

SHRI A P. SHARMA: About our action. 

SHRI ARVIND GANESH KULKARNI: 
Why should I be prejudiced? I am interested 
in the project. We have heurd many people 
say that the Investment- Board has cleared 
the project.      What does it mean? 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): If you answer these 
following questions, I think it will do. I am 
only repeating the questions asked by hon. 
Members. These are not my questions. Has 
the Public Investment Board cleared the 
project? That was the question of Mr. 
Kulkarni. Then, there have bepn certain 
reports in the Hindustan Times regarding 
ecological balance. What is your view 
regarding that? Then there was a question 
about the J committee. What is your 
reaction to the proposal of setting up a 
committee? The next question is from Mr. I 
Pande. If there any divergence between the 
reply in Lok Sabha and in Rajya Sabha? 
Then there is Nanda's question. Is there a 
fishing harbour and, if so, is it distinct from 
Nhava Sheva Port? You have already ans-
wered the question of Mr. Dhabe.        I 

SHRI A. P. SHARMA: Sir, it appears that 
there is a confusion about the clearance by the 
Public Investment Board. There are two 
different things, the clearance of the Detailed 
Project Report and the clearance of the 
project. The project will come at a later stage. 
At present, the P.I.B. has given clearance for 
the Detail Project Report. I have said times 
without number that when we were going in 
for commissioning of the Detailed Project 
Report, this objection came. Therefore, I hope 
that here' after there should be no confusion 
about the clearance of the PIB. 

About the committee, I can straightaway 
say that there is no necessity at all. I have 
explained the position at this point of time. 
We are providing a certain amount in the 
Sixth Plan for the year 1980-81. I have also 
given the total amount that this project ig 
going to costus. Therefore, there is nothing to 
be examined by the committee and there is no 
necessity for a committee. 

About the fishing harbour, I do not know 
which fishing harbour my frienci is referring 
to because there is only one fishing harbour 
of Sasun. There is a controversy about that 
also. Some people are protesting. We are only 
the contractors. The Port Trust is only the 
contractor. This project belongs to the food 
and Agriculture Ministry. So, if they want us 
to do the work, we will do. If they want us to 
stop work, we will have nothing to do. 

(Interruption) 

SHRI NARASINGHA PRASAD NANDA: 
Mr. Minister, my definite information is that 
the objection which has been raised by the 
people living in that locality was with regard 
to the fishing harbour and not to Nhava Sheva 
Port. Why have you passed stay order 
regarding Nhava Sheva Port?    This is my 
question. 
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SHRI A. P. SHARMA: My friend is 
talking the same thing again and again and 
using words which I do not want to use. I only 
say that today the position is what I have 
stated before the House. I would like to repeat 
that after consideration of the Minister of 
State for Defence Production, further steps 
will be taken. 

6 P.M. 

SHRI ARVIND GANESH KULKARNI:  
What about ecology? 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): You can briefly say about Mr. 
Pandey's point whether there is any 
divergence between what is said in the Lok 
Sabha and the Rajya Sabha. And then they 
are insisting on ecology. 

SHRI A. P. SHARMA: I am sorry, Sir, I 
have not been able to follow 

what my friend, Mr. Pandey, wanted to know. 
If he repeats it, I will try to reply.  
(Interruptiorms) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Let us leave it at that. 

SHRI ARVIND GANESH KULKARNI: 
What about ecology? He is afraid of replying. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I cannot compel a Minister to 
reply to a particular point. Now, the House 
stands adjourned till 11 A.M. on Monday, the 
4th August, 1980 . 

The House then adjourned at one 
minute past six of the clock till 
eleven of the clock on Monday, the 
4th August, 1980. 
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